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Mr. Ankur Rastogi, Counsel for applicant. 

Heard the learned counsel for the applicant. 

The· facts of the case, in brief, are that the 
applicant was appointed as LDC on 14.08.1995 on 
compassionate grounds. He was promoted as UDC vide 
order dated 30.04.2003 (Annexure A/2) on passing the 
department, examination. Learned counsel for the 
applicant submitted that applicant has come to know 
through some reliable source and .Has apprehension that 
the department has now reverted the applicant to the 
post of LDC. vide impugned order dated 29.06.2007 
(Annexure A/1) wherein it was mentioned that there is 
no such post of UDC in Exam .quota and hence the 
applicant has to be reverted to LDC. However, the said 
order has not been ·placed on record. ·He has simply 
quoted the extracts of the impugned order dated 
29.06.2007 .. 

Since the applicant has not filed the impugned 
order dated 29.06.2007 (Annexure A/1) on record, this 
Tribunal cannot function on the basis of 
surmises/apprehension and cannot en.~eitain .the extracts 
of the impugned order dated 29.06.2007 unless it is 
made part of the paper book of the OA. Hence the said 
OA is dismissed at·admission stage. ·· 
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